
Md. Ashikul lslam-vs-State of Assam

Misc (Crl) Bai!, Case No 612 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

08-L2-2022

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner Ashikul

Islam on bail in the event of their arrest in connection

with Tezpur PS Case No. 535/22 uls 366 of IPC.

The called for case record has been received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Add! PP for the

State.

The facts of the case, in briefl are that on 24-

04-2022 an FIR was lodged by one Gitali Bhujel at

Salonibari Out Post under the Tezpur PS stating therein

that on 23-04-2022 at about 10.00 am, her daughter

Sunali Bhujel, aged about 15 years went to the hosue of

one of her friend and thereafter she went missing. On 24-

04-2022, her photograph taken with an unknown youth,

was seen in the instagram.

Based on that FIR, Tezpur PS Case No. 535/22

was registered u/s 366 of IPC. The accused/petitioner is'

under the apprehension of arrest.

The record reveals that the accused/petitioner

Ashikul Islam has been shown as an absconder in the

charge sheet. However, it is also revealed that the

accused used to work at Bangalore and the victim, who

was aged about 16 years, went to Bangalore to meet the



accused. Apparently the accused had not kidnapped her.

Moreover, the victim has already been recovered and the

case has been charge sheeted. Custodial interrogation of

the accused does not appear to be necessary. As such, it

is hereby directed that in the event of his arrest, the

accused/petitioner, namely, Ashikul islam shall be

released on bail of Rs.30,000/- with one surety of like

amount to the satisfaction of the concerned Magistrate

the bail is subject to condition that :

1. The accused shall not temper with the

witnesses.

2. The accused shall co-operate in the trial

process &

3. The accused shall not leave the State till

the conclusion of the trial.

Inform accordingly.

Return the case record.

With this order, this Misc case is disposed of.

.G.fli\t'Addl Sessions Judge(FTC)Y
Sonitpur, Tezpur


